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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.- 19 OF 2025

IN THE MATTER OF:

Shukadev Mohanty APPLICANT
VERSUS

State of Odisha and Others RESPONDENTS

REJOINDER AFFIDAVIT ONBEHALF OF APPLICANT TO THE

AFFIDAVITS FILED RESPONDENT 2&5

MOST RESPECTFULLY SHOWETH

I, Shukadev Mohanty, S/o- Late Brajabandhu Mohanty, Aged about 86
years, At HIG-179, Kanan Vihar, Phase-1, Po-Patia, Dist- Khordha, Pin-
751031,do hereby solemnly affirm, and declare that I am the applicant in
the above mentioned Original Application and I am fully conversant with
the facts and circumstances of the case and therefore competent to swear
this affidavit.

1. That the Hon’ble Tribunal vide order dated 11/02/2025 while issuing
notice in the present case, directed the Respondent-6 i.e. State Pollution
control Board to file its counter affidavit however no such counter
affidavit has been filed by the Respondent-6.

2. It is further submitted that admittedly the Respondent No.9 has started
construction without having CTE from the Respondent-6 i.e. State
Pollution control Board, however the Board has not taken any action
against the Respondent No.9 for commencing construction without CTE.

3. That the District Magistrate Khordha in his affidavit dated 26/03/2025 in
paragraph-5 has stated that, “That, after receipt of the said proposal, the
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same has been sent to the Deputy Commissioner of Bhubaneswar/ Asst.
Fire Officer, Bhubaneswar/ Tahasildar, Bhubaneswar for conducting
field visit and to report with specific views for grant of NOC in favor of
M/S-GA1L INDIA Ltd. for construction of CNG station at
Chandrasekharpur, Bhubaneswar vide letter No. 8088 dated 19.07.2024.
But, till date, no report has been received from the above inquiring
authorities and hence, no NOC has yet been issued in favor of M/S-
GAIL INDIA Ltd for setting up of alleged CNG station.”

4. That the District Magistrate Khordha in his affidavit dated 26/03/2025 in
paragraph 6 has stated that “That, in reply to the averments made from
Paragraph-2 to 4 of the Original Application, it is submitted that after
receipt of the order dated 11.02.2023 of the Hon’ble Tribunal passed in
the above case and gone through the allegations raised by the applicant
in the above said original application, the matter has been enquired into
by the Sub-Divisional Magistrate-cum-Sub-Collector, Bhubaneswar and
Tahasildar, Bhubaneswar jointly and as per the joint inquiry report, it
has been found that though, the M/S-GAIL INDIA Ltd has not been
issued NOC from the District Administration for setting up of the
alleged CNG Station over the case land some constructions have been
found to have been made over the site in question illegally by the project
proponent for which this deponent has issued Show Cause Notice to the
CM(CGD), Bhubaneswar, M/S-GAIL INDIA Ltd vide letter No. 5615
dated 25.03.2025.”

5. It is further submitted that the District Magistrate Khordha in his affidavit
dated 26/03/2025 in paragraph-8 has stated that, “That, in reply to the
averments made from Paragraph-6 to 9, it is submitted that from the
report of Sub-Collector, Bhubaneswar, it has been found that some
construction work is being carried out over the case land by the GAIL
INDIA Ltd without obtaining NOC from the District Administration.
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Hence, the authority of GAIL INDIA LTD has been directed to stop
further construction work until further order and has been issued notice
to submit show cause as to why action as per law shall not be taken
against him for such illegal construction without having valid permission,
thereby, endangering the life & property of the inhabitants of the
neighborhood.”

6. That it is apparent from the affidavit of the DM the construction has been
commenced without NOC endangering the life and property of the
neighborhoods. It is not out of place to mention here that the construction
of the CNG pump station is adjacent to the petitioner’s house without any
buffer area safety zone, considering CNG gas itself is inflammable and
any accident can not be ruled out.

7. That the Respondent No.-2 in his affidavit dated 11/04/2025 in
paragraph-5 has stated that, “That, after perusal of the above order of the
Hon'ble Tribunal the City Planner /Deputy Commissioner (Revenue) and
Deputy Commissioner (Sanitation) of Bhubaneswar Municipal
Corporation were directed to cause an enquiry and report.” However as
on date no such report has been filed by the Respondent-2.

8. It is most humbly submitted that the CNG filling stations are coming
under the purview of consent administration of State pollution control
Board and the SPCB is also use to grant CTE in such type of CNG filling
stations, however in the present case no such CTE is granted to the user
agency.

9. That the SPCB has also granted CTE in another project by M/s. Mother
Station (Bharat Petroleum Corporation Limited), in the District
Sambalpur of Odisha. Copy of the CTE is annexed here unto as
ANNEXURE-1.

10.That in view of the above mentioned paragraphs the Hon’ble Tribunal
may direct the SPCB to take action against the project proponent for
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commencing construction without CTO and direct the CPCB to frame
guidelines for CNG/PNG stations.

9TH September 2025 Applicant Through

Advocate

328



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO. 

IN THE MATTER OF: 

UADEy 
TK NAN MOHANTY 

UNION OF INDIA AND OTHERS 

VERSUS 

Verified on this 

AFFIDAVIT 

Identified By 

Avocate 

Mohanty, Slo- Late Brajabandhu Mohanty, Aged about9 years, 

At - HIG-179, Kanan Vihar, Phase-l, Po-Patia, Dist- Khordha, Pin- 75103 1,do 
hereby solemnly affirm, and declare as under: 

1. That I am the applicant in the above mentioned Original Application and 

A JANMEJAY 89Ue.ESWAR RAU 
REGE, N. ON472U12 ExIRY DATE 

26/742027, 

I am fully conversant with the facts and circumstances of the case and 

therefore competent to swear this affidavit. 

VDIA) 

2. That I have read over the contents of the accompanying affidavit and the 

same is true and correct and is drafted on my instruction. 

OF 20245 

VERIFICATION 

RESPONDENTS 

Q9 SEGy 3925 

APPLICANT 

09 SE 2025 

Jranentls) 

86 

.2024 at 

at..iPiR4S 

on oat the conteb þthis,arrdav 

are true to the bESt of his/ her / the 

knowedge and Delief 

contents of the above affidavit are true and correct. No part of it is false 

and nothing material has been concealed there fom. 

Ihe acove named denhens) Pt 

duly identified br ri....fk 

Advocate., Bhubaneswar. 

Appadrs befTre. ne on 

skukodw Máhant 
DEPONENT 

BRZRihat 

DEPONENT 

the 

NHELAABAUTRAY 
oTANY EOVTOF QDSAA 

.pró. pt-66/2012 

329



330



331



332



333



Sankar Pani <sankarprasadpani@gmail.com>

Rejoinder onbehalf of Applicant to the Affidavits filed by Respondent-2&5, in OA
19/2025-NGT/EZ.
1 message

Sankar Pani <sankarprasadpani@gmail.com> Wed, Sep 10, 2025 at 10:06 AM
To: Dipanjan Ghosh <dpnjnghsh0@gmail.com>, "Rajib Ray, Advocate" <rajib.ray.official23@gmail.com>, surendra kumar
<surendra_kr15@rediffmail.com>, Ashok Prasad <Ashokadvhc@gmail.com>, "kishwar.rahman@rdalegal.in"
<kishwar.rahman@rdalegal.in>, ADVOCATE GENERAL ODISHA <advgen@nic.in>

Dear Sir/Madam, please find the attachment. 
--
Sankar Prasad Pani, Environment Lawyer 
National Green Tribunal Kolkata & Orissa Highcourt
Res-Plot No 2132/4814(B), Nageswar Tangi, 
Bhubaneswar, 751002
Cell- 9437279278
Skype- sankar.pani

REJOINDER GAIL-merged.pdf
2289K

9/10/25, 10:06 AM Gmail - Rejoinder onbehalf of Applicant to the Affidavits filed by Respondent-2&5, in OA 19/2025-NGT/EZ.

https://mail.google.com/mail/u/0/?ik=172a9f80d3&view=pt&search=all&permthid=thread-a:r-1874853959048206319%7Cmsg-a:r-3507508098686… 1/1

334

https://mail.google.com/mail/u/0/?ui=2&ik=172a9f80d3&view=att&th=19931e93c1012cc6&attid=0.1&disp=attd&realattid=f_mfdhlydx0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=172a9f80d3&view=att&th=19931e93c1012cc6&attid=0.1&disp=attd&realattid=f_mfdhlydx0&safe=1&zw


{ "type": "Document", "isBackSide": false }

